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O.A. o. 99 of 2009 

Order dated: 13.03.21009 

(I( R \\4 
1 on 	\h Justc . I1iini ppin, \1emtertH 

We have heard Mr GC M O0patTa. Ld ( .oti.nse} 

fr the apj cant and \fr SB Jena Li. AddL Standitw, 

(ouiiel fr dic Ri..spo:ndent No.6.  

2. 	The applicant, now working as the Chief 

Mechanical Managei., has been ordered to be transferred to 

t)ani.anjodi froni Aiw.uI as per Aiincxure- A/2 Prior to this 

the anplicant approached the H onbic High Court of Orissa 

by filing Writ Petition. No, 1 i 12/2009 tnking certain grounds 

challenging the tTanshT order. 1-fowever, the if on' hie High 

Court had not coiisidcred the grounds raised there instead 

the 	N on' ble High court directed the applicant to tile 

represen tan on before the autho.rliy, namely, to he h:rst 

Respondent, the C tiaurman-eum- Managing Director of 

National Alumimum C On'IpaIiY (In short. N A.LCO) to 

consider the grievances of the applicant and pass an 

appropriate order nhiereon within a time gwen. The above 

Writ Petition actualiv filed by the applicant was without 

'lrlo1rulg the junsdicson cd 01-w lllcon Wc liwl, 	to 



eiienur such apEcancn noel 1 willycl4b ill nja& vide 

Gow 	of india on I) 1. 12.2001L Homwer the first 

Respondent on cnnsideniig jilc  representation of the 

applicant., jssed Amiexure A' 0 order re]ectrrw. the claim of: 

the applicant AT retauimg in the present ofhcef However, 

after the above order passed by the first Rspondent the 

apphcant again approached the Hon Ne High Lourt by filing 

Writ Petition No 3082/09 arid OP heanng the applicant and 

finding that the High Court has no luns7dlction, to consider 

after the notilication issued by the Govt., of India wider 

Section 1.4 of the Centrai Administrative Tñbunajs Act the 

Hon bie High (.ourt permitted the applicant to withdraw the 

Writ Petition and directed to approach this: Tnbunal, 

Consequently, the apphcant. approached this Tribunal by 

filing the present O.A. 

3. 	The main, grievance now proected iii this O.A. 

by the applicant is that his wife and the only son are havuig 

senous ailments including cardiac problem and the are 

under treatment in N Al CO Fl ospital and at tiii s mnment if 

lie is transferred to Damanjodi, at a distance of 700 Kms 

from Angul would 	irreparable los.s and it would disturb 

the famiv Ufe o'' hc apphcant also. Hrther, the en'und 



a.c it lie,is djsturbed at the 

end of the academic year.it will ako cause hindrance to the 

'Ofl.tiiUi1V o his 4udv •F1hcr, 	 iii 

that as: per A iuiexirc- A 4 ,uidchucs isued tw the crporate 

office of the NAL Ct..)  regarding the posting and. transfer of 

the otfcers and taff ol the N ALC() have not been 

iowed by the Respondents whie. issumn.g \ unexure- Al2, 

transfer order, 

4. 	We have anxiously comidered all the grounds 

urged in this O.A. and we ft'und that as per Annexure-A14 

guidelines, it is onh regarding the rotation of the posting of 

officers, namely, the executive staffs and other officers n 

N ALC 0, It provides diat usual tenure is three years f 

changing the place of work especially in sensitive sections. 

When we considered this Anenxure-A/4. we see that it is not 

proper in our part to find that the authorities have vioia.ed 

any provision of Aniiexure- A14.. 

With regard to the other two rowmds urged, we 

are of the view that lou' ble Huzh Court directed the 

applicant to tile a represeniation bekte the first lespondent, 

the aihontie. iLive\.'er. hc 	R.t ground taken in the 



7 
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ndeced . tc . 	ndents nanieiv tiit 1'espondeiit but 

t is nt discernible from the nrder now passed. at A.nnexure-

/10 order that the authoritiie have considered the grounds 

urged by the applicant with regard to the aiiments of his wife 

and son and other study probem of his son. 

6, 	tn the above circumstances, we are of the view 

that this 0. A can be disposed of with hbeiiv to the 

Respondents to proceed with the transtr afier the end of the 

academmc year. i e 11.0 	. i! that te pp.2 	 hcamn  shaLl 

-e,not be disturbed 	 the order impugned may 

be kept in abeyance. )rdered accordin!y. 

With the above directtoi and order, we dispose 

of this 0.A. No costs 

It is made clear that as the O.A. is disposed of at 

this stage without notice to the Re:nondeit,s it is only 

proper for the apphcant to submit a copy of tills order and 

also a copy of the 	A to the first k espond cut for 

compliaJice of the order as we have passed. today 

9 A. copy of thus order may be handed over to the 

aPplicant on nia cour' 



71 
-Th 

10. 	U iaio niade clear that a telegram he seiit to ille, 

trt espondent with operative p rhrn 	hc ntr hy 

1'Tafl 
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